WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO.55/2026 (WZ)
L.A. NO.203 OF 2026 (WZ)

Mohammed Sharif Zamirullah Khan ... Applicant
v/s
%{:‘\(\ it QA'O".X\
FL o \ ;.\Maharashtra Pollution Control Board & Ors. ... Respondents

Affidavit on behalf of Respondent No.1-Maharashtra Pollution
Control Board

I, Pratap Jagtap, Aged 53 years, Occupation-Service, the Sub-
Regional Officer of the Respondent NO.1-Maharashtra Pollution
Control Board at Mumbai-I, having my ffice address at Kalpataru
Point, 2™ Floor, Sion-Matunga Scheme Road No.8, Sion (East),

Mumbaii-400 022, do hereby state on affirmation as under -

l. I am filing this Affidavit in compliance of the Order dated
28/4/2026 passed by this Hon’ble NGT.

2. I say and submit the Applicant has filed the said Original
Application before this Hon’ble NGT, for seeking revocation of
the Consent to Operate dated 25/3/2025 issued by Respondent
No.1-MPCB in favour of Respondent No.3-M/s.Lonavala
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Construction Company, for Ready-Mix-Concrete Plant located at
3571, 3572, 1/3572, 3573 t0 3576, Sector-8, Yakub Lgné, Next

""\. ' 4

to Hussainiya Marg, Bhuleshwar Division, Mumbai

I say and submit that the Respondent No.1-MPCB
Consent to Operate dated 13/4/2022 to the Responde
M/s.Lonavala Construction Company under “Green Category’
for Ready Mix Concrete (Captive purpose only) of 150 m3/day,
subject to certain terms and conditions, which was valid upto
31/03/2025 and thereafter, the Respondent NO.I-MPCB has
granted Renewal of Consent to Operate dated 25/3/2625 for
RMC Plant of 150 m3/day under Orange/SSI category to the
Respondent No.3-Industry, subject to certain terms & conditions,
which is valid upto 31/3/2027. Copies of the said Consent to
Operate dated 13/4/2022 and Renewal of Consent to Operate
dated 25/3/2025 are enclosed herewith and marked as an

Annexure-I & II respectively.

I say and submit that the aforesaid Consent to Operate dated
13/4/2022 and Renewal of Consent to Operate dated 25/3/2025
are granted for Captive purpose for the building construction
project M/s. Saifee Burhani Upliftment Trust, Bhuleshwar
Division, C Ward, Bhendi Bazar, Mumbai to the Respondent
No.3-PP. The said RMC Plant is located in the premises of said
project area. The aforesaid Consents are granted as per

Guidelines for Ready Mix Plant (RMC) for siting criteria of
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RMC Plant in the State of Maharashtra issued vide Gazette
Notification by the Respondent No.l-MPCB dated 7/11/2016.
As per the said Notification, the siting criteria for captive plant
for a specific project, the location of RMC Plant can be inside
the project premises. A cOpy of the said Gazette Notification is

enclosed herewith and marked as an Annexure-IIL

I say and submit that the Respondent Board has taken following
actions against the Respondent No.3-PP on the ground of various
non-compliances :

i, The Respondent No.l-MPCB has issued proposed
directions u/s 33A of the Water (P&CP) Act, 1974 and u/s
31A of the Air (P&CP) Act, 1981 to the Respondent No.3-
PP vide letter dated 9/12/2024. A copy of the Proposed
Directions dtd.9/12/2024 is enclosed herewith and marked
as Annexure-IV.

i. The Respondent No.1-MPCB has issued directions u/s
33A of the Water (P&CP) Act, 1974 and u/s 31A of the Air
(P&CP) Act, 1981 to the Respondent No.3-PP vide letter
dated 31/12/2025. The Respondent No.3-PP has submitted
reply dated 28/1/2026 to the said directions and informed
about the compliances made by them. Copies of the
Directions dtd.31/12/2025 and reply dated 28/1/2026 are
enclosed herewith and marked as Annexure-V

collectively.
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iii.  The Respondent No.l-MPCB has again issued interim
directions under the provisions of the Water (P&CP) Act,
1974 and Air (P&CP) Act, 1981 to the Respondent No.3-
PP vide letter dated 6/6/2026 and directed to cover the raw
material storage area and conveyor belt and also directed

to submit Bank Guarantee of Rs. 50,000/- for thc

compliance of the said directions. A copy of th ‘;"f‘
direction dated 6/6/2026 is enclosed herewith a‘nd markedﬂ.
as an Annexure-VI, ' ey :
iv.  The Respondent No.1-MPCB has also carried out night _
vigilance on 22/1/2025 and 30/4/2025 at 10.45 pm. and: ¢
11.55 pm respectively at the RMC Plant of Respondentf
No.3-PP. During both the vigilance, it was observed that
the RMC Plant was not in operation during night hours.
Copies of the visit report dated 22/1/2025 and 30/4/2025
are enclosed herewith and marked as Annexure-VII

collectively.

[ say and submit that being aggrieved by the Consent to Operate
granted by the Respondent Board dated 15/4/2022 for setting up
Captive Ready Mix Concrete to M/s.Lonawala Construction
Company , C/o Saifee Burhani Upliftment Trust, the Applicant
i.e. Respondent No.4 in the matter, has filed Writ Petition
No0.5565/2025 against the Municipal Corporation of Greater
Mumbai and Ors. before the Hon’ble High Court of Judicature at
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Bombay. The Hon’ble High Court vide Order dated 17/6/2026
has disposed of the said Writ Petition and directed to the
Applicant / Respondent to approach the Tribunal by filing appeal
under the provisions of Section 16 of the NGT Act, 2010.
Accordingly, the Applicant has filed the said Original
Application before the Hon’ble NGT.

I say and submit that in the meantime, one Mr.Mariyam Zoyeb
Engineer has filed Criminal Writ Petition (Stamp)
No0.25698/2024 against the Maharashtra Pollution Control Board
before the Hon’ble High Court Bombay on the ground of
construction activities incessantly during day and night by
Respondent No.11 to 13 i.e. M/s.Saifee Burhani Upliftment
Trust, Kalpataru Project International Ltd. and Capacite Infra
Project Ltd. The Respondent Board has issued directions u/s 33A
of the Water (P&CP) Act, 1974 and 31A of the Air (P&CP) Act,
1981 to the Respondent No.11 i.e. M/s.Saifee Burhani
Upliftment Trust vide letter dated 30/1/2025 for exceedance of
Ambient Air Quality Monitoring Report and Noise Monitoring
Report. The Respondent Board has also issued interim directions
under the provisions of the Water Act, 1974 & Air Act, 1981 vide
letter 9/5/2025 to the Respondent No.11 i.e. M/s.Saifee Burhani
Upliftment Trust and forfeited the Bank Guarantee of Rs.1 Lakhs
for the non-compliances and directed to maintain Ambient Air

Quality and Noise Standards. The Respondent Board has also
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carried out night vigilance from 26/9/2025 to 13/11/2025 at the
site of to the Respondent No.ll i.e. M/s.Saifee Burhani
Upliftment Trust and observed that during night hours, no
construction activities is not in operation. The said matter is
pending before the Hon’ble High Court. A copy of the Interim
directions dated 9/5/2025 and visit reports from 26/9/2025 to
13/11/2025 are enclosed herewith and marked as an Annexure-

VIII and IX respectively.

I say and submit that the Respondent No.1-MPCB has granted
revalidation of Consent to Establish dated 20/2/2022 to
M/s.Saifee Burhani Upliftment Trust for the proposed
redevelopment construction project for total Plot area 65429
sq.mtrs. and for construction built up area 8,47,639.33 sq.mtrs,
out of total construction built up area 9,28,467.72 sq.mtrs. as per
Environmental Clearance dated 7/1/2022. Copies of the Consent
to Establish dated 20/2/2022 and Environmental Clearance dated
7/1/2022 are enclosed herewith and marked as Annexure-X and- "’._'_

XTI respectively.

I say and submit that in order to verify the present status, the'\“‘
officials of the Respondent No.1-MPCB at Mumbai visited the
construction  site  of  Respondent No.3-M/s.Lonavald “
Construction Co., ¢/op Saifee Burhani Upliftment Trust at the
aforesaid site and observed that the RMC Plant was fount not in

operation since 16" June, 2026 as informed by the;‘rgpresentative

4
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and no major non-compliances are observed during the visit. A
copy of the visit report dated 16/6/2026 is enclosed herewith and

marked as an Annexure-XII.

10. 1 say and submit that as and when the RMC Plant will
recommission, the Respondent No.1-MPCB will revisit the RMC
Plant. In case the officials of the Respondent No.1-MPCB
reported non-compliances, the Respondent No.l-MPCB will

take appropriate action.

6 Hi s
Solemnly affirmed on this R day of $aly, 2026 at Mumbai.

zolel 2024

For and on Dbehalf of
Maharashtra Pollution Control
Board,

Sub-Regional Officer, Mumbai-I

BEFOR E
O} &m
'3‘/”"\ v Wow
funag v, }‘ .| VASANT B. MORE
i p { cezares &uuw l Notary Gr. Mumbai
¢y Rz, Fo 135006 pe ‘. 7, Vijaya Sadan, Flat No. 304,
/ Above Axis Bank,
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 25505928 er BT Kalpataru Point, 1st floor,

Fax: 22640345 .. i SR Opp. PVR Theatre, Sion (E),

Website: http://mpcb.gov.in \-—"-’*\-rﬁ\\-/\. : Mumbai-400022

Email: romumbai@mpcb.gov.in ‘g'} ,Maharashtra

GREEN/S.S.1 (G37) , X Date: 13[n (2022

No:- Format1.0/RO/UAN N0.0000134232/C0/ 220/ 000 84 | '

To, K it

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE “Qg’!*

BURHANI UPLIFTMENT TRUST =

3571, 3572, 1/3572, 3573 TO 3576,5ECTOR 8, YAKUB T

LANE, NEXT TO HUSSAINIYA MARG, Your‘;‘;nx;*&é aw

BHULESHWAR DIVISION,MUMBAI y

Sub: Consent to operate under GREEN Category

Ref:  Your application for consent to establish UAN No. MPCB-
CONSENT-0000121531 & Consent to operate UAN No. MPCB-
CONSENT-0000134232

Your application No.MPCB-CONSENT-0000134232 Dated 14.03.2022

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted

subject to the following terms and conditions and as detailed in the schedule I, II, Il & IV
annexed to this order:

1. The consent to operate is granteci agperiod up to 31/03/2025 .~

2. The capital investment of the project is Rs.1.2 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

T i S S Maximum
& Product; 3  Quantity i
Products

1 |Ready Mix Concrete (Captive Purpose Only) l 150 m3/day

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

il ar ncrrintinn . Permitted (in A e
Mo Descnpt_lo_n___ LS oMpyie Sta.ndard's.__ta gy _D:sposfat Eath_
Recycle 100% to
1. (Trade effluent 10 As per Schedule-l achieve ZLD
2. |Domestic effluent 0.9 As per Schedule-1|Soaked in soak pit

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No, MPCB-CONSENT-0000134232 (13-04-2022 02:38:29 Page 1 6f 10
prm) /QMS.PO6_F02/00 i
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10.

11.

12

13,

14,

15,

16.

17.

18.

19.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr ., Stack  Description of stack/ Numberof ' Standards to be
No. . No. source Lo Stack o0 U achieved

As per Schedule -lI

Non-Hazardous Wastes:

-Sr
No

. Type of o
Wacta'l Ouant:ty UaM Treatment ; D:sposal -

Either reused through recovery
unit/Reclaiming system OR
disposed off at designated
approved site by local body, for
derbies / construction waste.

1 |Agrregate

Solid waste from transit mlxture washing, muck (debris/sludge) generated from RMC
shall either be reused through recovery unit/ Reclaiming system OR disposed off at a
designated approved site by local body, for debris / construction waste.

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SrNo Category No./ Type Quantity UoM Treatment Disposal

Sale to authorised

5.1 Used or spent ol Recycle party

The consent is issued subject to direction issued by CPCB under section 18(1) (b) of
Water (Prevention and Control of Pollution) Act, 1974, regarding classification of
Industries dated 07th March 2016.

Operation of RMC plant shall be i :
6 a.m. and 6 p.m. i.e. from sun rise to sunset.

The Board may make the standards stringent for the RMC/batching plants located
within Corporation areas.

Captive plants shall carryout ambient air quality monitoring twice in a week for 24
hours.

The industry shall comply with the siting criteria as per RMC Notification dtd
16.10.2016.

The entire RMC Plant should be enclosed.
Industry shall provide covering at all the emission generating points. ¥

Industry shall carry out monitoring of ambient air quality twice in a week for 24 houﬁf =
at windward & lean ward direction and submit the data to Board office on monthly ™7 ¢
basis. -

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

. The Day time is reckoned in between

This consent should not be construed as exemption from obtaining necessary\

NOC/permission from any other Government authorities.

The applicant shall make an application for renewal of consent to operate 60 days prior
to the date of expiry of the consent.

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry,

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No, MPCB-CONSENT-0000134232 (13-04-2022 02:38:29 Page 2 of 10
pm) /QMS.PO6_F02/00
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20.

21,

22.

23.

24,

25.

26.

27,

28,

29,

30.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

This consent is issued as per deligation of powers issued vide office order no. 12/2020
dtd 23/12/2020

The RMC plants where the norms are not followed and the technology is old (Star type)
shall be discarded within 1 year. Existing RMC plant shall implement the suggested
guidelines within a year. The renewal of Maharashtra Pollution Control Board’s consent
shall be considered only after implementation of new guidelines. The RMC's having
valid consent of Maharashtra Pollution Control Board shall amend their consent in
compliance with guideline within a year

Operation of RMC plant shall be in day time only. However in notified MIDC area,
notified industrial parks, outside corporation area timing are not applicable. The Day
time shall mean from 6 a.m. to 10 p.m.

The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per notification dated
7/11/2016.

This consent should not be construed as any exemption from obtaining necessary NOC
from other Govt. agencies / local bodies as may deemed fit necessary.

The industry shall comply the conditional direction vide No. MPCB/ROM/220412-
FTS-0182 dated 12/04/2022

This consent is granted for only Captive propose RMC for M/s. SAIFEE BURHANI
UPLIFTMENT TRUST 3571, 3572, 1/3572, 3573 TO 3576,SECTOR 8, YAKUB LANE, NEXT
TO HUSSAINIYA MARG, BHULESHWAR DIVISION,MUMBAI as per under taking
submission by industry,

I

This is without prejudice to any other be‘rm ssion required under any of the Laws, by
Laws or regulations in force. G o i

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent,

For and on behalf of the
Maharashtra Pollution Control Board.

.,j'

Sanjay R. Bhosale
Regional Officer Mumbai

Received Consent fee of -
sr.No Amount(Rs.) Transaction/DR.No.
30000.00 |TXN2203001982

Date " Transaction Type
14/03/2022 |Online Payment

Industry has paid consent to establish fees UAN No. TXN2109000769 of Rs.
15000 on 09/09/2021

Copy to:
1. Sub-Regional Officer, MPCB, Mumbai |

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No. MPCB-CONSENT-0G20134232 (13-04-2022 02:38:29
pm) /QMS.PO6_F02/00

Page 3of 10
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SCHEDULE-I
Term ition ian f Water Polluti ntr

1L Al As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 10.00 CMD consisting of Primary (Collection tank, Primary
Clarifier/Primary Settling Tank), Sludge treatment (Sludge drying bed) for the
treatment of 10 CMD of trade effluent.

Bl The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to

achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

C] The Industry shall ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

D] The treated eflluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way for
gardening / outside factory premises.

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.9 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

" Standards (mg/l)
1 Suspended Solids. - |Not to exceed 50
2 BOD 3 days 27°C .« -+ |Not to exceed 30
3 |coD & Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No. MPCB-CONSENT-0000134232 (13-04-2022 02:38:29 Page 4 of 10
pm) /QMS.POS_F02/00
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5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits
or boiler feed

2. [Domestic purpose 1.00
3 Processing whereby water gets polluted

0.00

& pollutants are easily biodegradable 0.00
Processing whereby water gets polluted

4, & pollutants are not easily 40.00
biodegradable and are toxic

5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack .- Type
s:l‘:fk Source provided/prop Height{in . of c oriz';f:;:‘; %)
’ : osed . | mtr)  Fuel “°F o

£

Pollutant Standard

100
1 TPM Mg/Nm?

S02 1 Kg/Day

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines,

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with necessary specifications and operation thereof or alteration or
replacement/alteration well before its |ife come to an end or erection of new pollution control
equipment,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any

technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary),

The applicant shall install a comprehensive control system consisting of control equipments
as is warranted with reference to generation of emission and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards:

LON/WLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No. MPCB-CONSENT-0000134232 (13-04-2022 02:38:29 Pige s of 10
pm) /QMS.PO6_F02/00 e
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6. Control Equipment:
a. In-house measures :-
1. All material transfer points should be covered.
The dust containment system shall be provided incorporating either of the following:

i) Barricading all around the periphery of the plot boundary of height minimum 20 feet or 5
feet above free fall air emission area. Whichever is height with tin sheets same may extend
above with netlon clothing whenever required.

ii) Water sprinkling/Chemical dust stabilizing agent spraying system along the periphery inside
the premises of RMC,

iii) Tree plantation along the periphery inside boundary of the RMC premises having minimum

width of 5 meters, on all sides. The foliage of the trees shall adequately cover area upto about
20m height.

3. Internal work area shall be, cement concreted/Asphalted

4 Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry out with
" industrial vacuum cleaner,

5 Two level type washing facility shall be provided at entry and exit points, for transit mixture
* wehicle.

b. Raw material storage & handling:-

1. Storage silos of cement & fly-ash shall be adequate capacity of dust Collection system such as
multi - cyclone followed by bag house assembly.

5 Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical closed
" system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust control system
at the loading point as well as roof top secondary dust control system.

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at points dust
Collection system to be installed to avoid secondary fugitive emissions.

5. Mixing section of cement, aggregate & sand shall be equipped with adequate capacity dust
collection system, such as multi-cyclone followed by bag houses, so as to limit dust emissions.

Storage area of sand & aggregates. shall be equipped with roof top water sprinkler system.
The production plant shall be interlocked with air pollution control system.

6
1
g, Alternative power supply system should cover both the production and Air Pollution control
* system.

9

. Industry shall provide treatment facility industrial effluent.
10. Industry shall provide disposal facility for treated effluent.

11. Industry shall provide disposal facility for solid waste.

12. Industry shall provide proper exhaust system in the premises.

¢. Amblent air quality as a distance of 10 mtr form source or the plant boundary
whichever is nearer, shall meet the following standards

Particulate Matter PM 10 Not to Exceed 100 ug/m3 .
Particulate Matter PM 2.5 Not to Exceed 60 ug/m3 /b
d. Solid waste treatment and disposal: y S

s
Solid waste from transit mixture washing, muck (debris/sludge) generated from RMCf»aH'J i
either be reused through recovery unit/ Reclaiming system OR disposed off at a desiggated { .i‘.‘"_
approved site by local body, for debris / construction waste, Industry shall complyfwith § GRf

following additional conditions: T EARY L S

1. The RMC plants where the norms are not followed and the technology is old (Star type) sha‘*’:} ,\\

discarded within 1 year. Existing RMC plant shall implement the suggested guidelines withima. -~ b
year. The renewal of Maharashtra Pollution Control Board's consent shall be considered only~ ~ { »
after implementation of new guidelines. The RMC's having valid consent of Maharashtra

Pollution Control Board shall amend their consent in compliance with guideline within a year.

2. Operation of RMC plant shall be in day time only. However in notified MIDC area, notified
industrial parks, outside corporation area timing are not applicable. The Day time shall mean
from 6 a.m. to 10 p.m.

3. The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for sitting
criteria of RMC Plant in the State of Maharashtra as per notification dated 7/11/2016.

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No. MPCB-CONSENT-0000134232 (13-04-2022 02:38:29
Page 6 of 10
pm) /QMS.POS_F02/00
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SCHEDULE-II
Details of Bank Guarantees:

Sr. Consent

No (C2E/ Amtof BG = Submission Purpose of = Compliance Validity

C20 Imposed Period BG Period Date
/C2R) i

15 days from the | Compliance of
1,00,000 | date of issue of consent Continue 31/03/2025
Consent, conditions

Consent to
opearte

BG Forfeiture History

_Consent- Amountof ¢ p iccion Purpose Amount of = Reason of

% lCZE/CZOjCZR) ' eperfod | ofpa 1 2 B0 S 0L 06

" Forfeiture Forfeiture

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG - Amount of BG Returned
NA

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpaose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set i

a) Noise from the D.G. Set should be control[ed by prowdmg an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side, A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and

g followed in consultation with the DG manufacturer which would help to prevent noise
b levels of DG set from deteriorating with use.
\\J" f) D.G. Set shall be operated only in case of power failure.
T4 0D | Y g) The applicant should not cause any nuisance in the surrounding area due to operation of
naal) | D.G. Set.
1954 ;'}‘ h) The applicant shall comply with the notification of MoEFCC, India on Environment
/' o (Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
A ¥~£3/ amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No. MPCB-CONSENT-0000134232 (13-04-2022 02:38:29 i T a0
pm) /QMS.PO6_F02/00 9
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10.

11,

12,

13
14,

15.

16.

17,

18.

The non-hazardous solic waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant
shall take necessary permissions from civic authorities for disposal of solid waste,

The applicant shall nct change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The
industry will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as
amended.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps

to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.-

The PP shall provide personal protectjon equipment as per norms of Factory Act

Industry should monitor effluent quélify: stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise
control production to abide by terms and conditions of this consent,

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per.

provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which gﬁ { Hhn
be recycled /processed /reused /recovered and only waste which has to be incinerat { ogErt
shall go to incineration and waste which can be used for land filling and canno = N TR
recycled/reprocessed etc. should go for that purpose, in order to reduce load 2 \\

incineration and landfill site/environment. \ -
An inspection book shall be opened and made available to the Board'’s officers during Cr

their visit to the applicant.

LONAVLA CONSTRUCTION COMPANY Clo SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No. MPCB-CONSENT-0000134232 (13-04.2022 02:38:29 Pape B ob10
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19.

20.

21

22,
23,

24,

Z3;

26.

27.

28.

29,

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory. ;

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m,

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding.year April to March in Form-IV by 30th
June of every year. : 4

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control

system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

. The firm shall submit to this office, the 30th day. of September every year, the

Environment Statement Report for the financial year ending 31st March in the

prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

. The Applicant shall obtain necessary prior permission for providing additional control

equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

LONAVLA CONSTRUCTION COMPANY C/o SAIFEE BURHANI UPLIFTMENT TRUST/CO/UAN No, MPCB-CONSENT-0000134232 (13-04-2022 02:38:29
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32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, cther in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and cewage effluents, air emissions and hazardous waste to the

Board staff at the term'nal or designated points and shall pay to the Board for the
services rendered in this behalf.

33,

For and on behalf of the
Maharashtra Pollution Control Board.

S

Sanjay R. Bhosale
Regional Officer Mumbai

§
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 25505928 Lo AN Kalpataru Point, 2nd floor,
Fax: 22640345 ... P Opp. PVR Theatre, Sion (E),
Website: http://mpcb.gov.in i“ : Mumbai-400022

Email: romumbai@mpcb.gov.in “V ,Maharashtra
ORANGE/S.S.l (090A) Date: 25/03/2025

No:- Format1.0/RO/UAN No.MPCB-
CONSENT-0000235468/C0/2503003557

To,
M/s. LONAVLA CONSTRUCTION COMPANY., é"'

' i
C/o SAIFEE BURHANI UPLIFTMENT TRUST, %‘/ lIFE
v/

3571, 3572, 1/3572, 3573 TO 3576,SECTOR 8, Lifestylefor ;m@wm

YAKUB LANE, NEXT TO HUSSAINIYA MARG, Yuﬁ“ji’gg”;fj}m [t
BHULESHWAR DIVISION,MUMBAI ¥

Sub: Grant of Renewal of Consent to Operate for RMC Plant under
Orange/SSI Category.

Ref: Previous Consent to Operate accorded by the Board vide Format1.0/RO/UAN

No. 0000134232/C0/2204000841 dtd. 13/04/2022.

Your application No.MPCB-CONSENT-0000235468 Dated 05.02.2025

For: Grant of Renewal of Consent to Operate under Section 26 of the Water (Prevention &
Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous &
Other Wastes (Management & Transboundary Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I, II, lll & IV annexed to this order:

1. The Renewal of Consent to Operate is granted for a period up to 31/03/2027.

2. The capital investment of the project is Rs.2.7832 Crs. (As per C.A Certificate

submitted by industry The existing CI Rs. 1.20 Crs + proposed increased Cl
Rs. 1.5832 Crs)

3. Consent is valid for the manufacture of:

Maximum
Product Quantity
Products
1 |Ready Mix Concrete 150 m3/day

(For Captive Purpose only)
Conditions under Water (P&CP), 1974 Act for discharge of effluent:

ot Description Pernéﬁl;;e,d i Standards to Disposal Path

Recycle 100% to
achieve ZLD

2. |Domestic effluent 0.9 As per Schedule-1|Soaked in soak pit

Trade effluent

As per Schedule-|

CONSENT-0000235468/Indus-Id.170716 (25-03-2025 04:23:39 pm) /QMS.P06_F02/00 Foge e
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10.

11

12.

13.

14,

15.

16.

CONSENT-0000235468/Indus-1d.170716 (25-03-2025 04:23:39 pm) /QMS.PO6_F02/00

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack/ Number of Standards to be
No. No. source Stack achieved

DG Set of 200 kVA As per Schedule -I|
Non-Hazardous Wastes:

Sr
No

Type of

Waste Quantity UoM Treatment Disposal

Either reused through recovery
unit/Reclaiming system OR
disposed off at designated
approved site by local body, for
derbies / construction waste.
Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC
shall either be reused through recovery unit/ Reclaiming system OR disposed off at a
designated approved site by local body, for debris / construction waste.

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

1 [Agrregate MT/M [Reuse

Sr No Category No./ Type Quantity UoM Treatment Disposal

Sale to authorised
party

5.1 Used or spent oil Recycle

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as any exemptlon from obtaining necessary NOC
from other Govt. agencies / local bodies as may deemed fit necessary.

Project Proponent shall provide adequate water treatment and disposal facility for
generated effluent from their activity. They shall comply with provisions under the
Water (Prevention and Control of Pollution) Act, 1974.

Project Proponent shall provide adequate Air Pollution Control arrangement at the
source. They shall comply with the provisions under the Air (Prevention and Control of
Pollution) Act, 1981 and conditions prescribed.

The remediation and restoration measure shall be taken by the project proponent in
case of any environmental pollution in the surrounding area due to emission/effluent.in :
excess of the standards being dlscharged/emltted into the environment and &n
of consent conditions and thereby causing environmental pollution. 4 -’«;

The captive RMC plant shall not act as a commercial plant if found af tmg a%ﬁ
commercial plant then it shall be closed permanently. : 5.- th i ‘j'

Operation of RMC plant shall be in daytime only. However, in notified -,MJDG ared? '
notified industrial parks, outside corporation area time restrictions are not\abplleqble

Y

The daytime shall mean from 6 am to 10 pm. R S 7] I
The Maharashtra Pollution Control Board reserves its rights to impose any Mtﬁd*‘ -
standards if so required.
The existing Captive Plant shall be fully covered from all sides like a box structure by
usmg tin/similar type of material within a period of 03 months from the date of
issuance of the Notification dtd. 27/11/2024 and shall submit Bank Guarantee of Rs. 10
Lacs towards compliance of the same.

») Page 2 of 11
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17. The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per Notification dated
27/11/2024.

18. This Consent is issued without prejudice to the order passed or being passed by the
Hon'ble High Court in the matter of Writ Petition No. 5565/2025 & 137/2025.

19. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

092585£9] Signed by: Shri. Ravindragiiadh

cc6dsedo| Regional Officer

For and on behalf o
£410bé6cl — Polii
685f££5f9°
ec3elead
c6fdc22c

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 | 15000.00 [TXN2502000982  |05/02/2025|Online Payment
2 15000.00 |TXN2503004346 _:_19/03/2025 Online Payment
Copy to: e

1. Sub-Regional Officer, MPCB, Mumbai |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

CONSENT-0000235468/Indus-1d.170716 (25-03-2025 04:23:39 pm) /QMS.PO6_F02/00 Tge el
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 10.00 CMD consisting of Primary (Collection tank, Primary
Clarifier/Primary Settling Tank), Sludge treatment (Sludge drying bed) for the
treatment of 10 CMD of trade effluent.

The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

The Industry shall ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

The treated eflluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way for
gardening / outside factory premises.

As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.9 CMD of sewage.

The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids =~ INot to exceed 50
2 BOD 3days27°C . .. |Not to exceed 30
3 CoD Not to exceed 100

The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts afte (’ ,
expiry of its expected life as defined by manufacturer so as to ensure the complianc
of standards and safety of the operation thereof.

CONSENT-0000235468IIndus-ld.170';15 (55-03-2025 04:23:39 pm) /QMS.PO6_F02/00
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as contained in the said act:
Sr. No. Purpose for water consumed

Industrial Cooling, spraying in mine pits

(CMD)

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions

Water consumption quantity

= or boiler feed e

2. |Domestic purpose 1.00

3 Processing whereby water gets polluted 0.00

. & pollutants are easily biodegradable '

Processing whereby water gets polluted

4, & pollutants are not easily 40.00
biodegradable and are toxic

=P Gardening 0

Environmental Clearance/ CREP guidelines.

COHSENT~00002354SSIIndus-ld.1707'16 (.25-03-2025 04:23:39 pm) IQMS.POG_FC;ZIOO

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
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SCHEDULE-II
Term nditions for lian f Air Pollution rol:

As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type  Sulphur

Source provided/pro Height(in of  Content(in Pollutant Standard

posed mtr) Fuel %)
DG Set . HSD
S-1 | of 200 E‘:\i‘l’(‘)’;ﬁ'rce 283  [41.60 1 502 égj;ggs
kVA Ltr/Hr g/oay

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).
The applicant shall install a comprehensive control system consisting of control equipments
as is warranted with reference to generation of emission and operate and maintain the
same continuously so as to achieve the level of pollutants to the following standards:
Control Equipment:
a. In-house measures :-
1. All material transfer points should be covered.
2. The dust containment system shall be provided incorporating either of the following:
i) Barricading all around the periphery of the plot boundary of height minimum 20 feet
or 5 feet above free fall air emission area. Whichever is height with tin sheets same
may extend above with netlon clothing whenever required.
if) Water sprinkling/Chemical dust stabilizing agent spraying system along the
periphery inside the premises of RMC.
iii) Tree plantation along the periphery inside boundary of the RMC premises having

minimum width of 5 meters, on all sides. The foliage of the trees shall adequately
cover area upto about 20m height.

3. Internal work area shall be, cement concreted/Asphalted
Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be car;

4. out with industrial vacuum cleaner.
5 Two level type washing facility shall be provided at entry and exit points, for traris:t g
" mixture vehicle. A

L

Raw material storage & handling:-

1. Storage silos of cement & fly-ash shall be adequate capacity of dust Collection system “7\__\"’-.?'_:

such as multi - cyclone followed by bag house assembly.

Handling of Cement, sand, fly ash and aggregates shall be carried out with
mechanical closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust
control system at the loading point as well as roof top secondary dust control system.

Page 6 of 11
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4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at
points dust collection system to be installed to avoid secondary fugitive
emissions.

5. Mixing section of cement, aggregate & sand shall be equipped with adequate
capacity dust collection system, such as multi-cyclone followed by bag houses, so
as to limit dust emissions.

6 Storage area of sand & aggregates shall be equipped with roof top water
sprinkler system.

7. The production plant shall be interlocked with air pollution control system.

8

9

Alternative power supply system should cover both the production and Air
Pollution control system.

. Industry shall provide treatment facility industrial effluent.
10. Industry shall provide disposal facility for treated effluent.
11. Industry shall provide disposal facility for solid waste.
12. Industry shall provide proper exhaust system in the premises.

c. Ambient air quality as a distance of 10 mtr form source or the plant
boundary whichever is nearer, shall meet the following standards

Particulate Matter PM 10 Not to Exceed 100 ug/m3
Particulate Matter PM 2.5 Not to Exceed 60 ug/m3

d. Solid waste treatment and disposal:

Solid waste from transit mixture washing, muck (debris/sludge) generated from
RMC shall either be reused through recovery unit/ Reclaiming system OR
disposed off at a designated approved site by local body, for debris / construction
waste. Industry shall comply with following additional conditions:

1. The RMC plants where the norms are not followed and the technology is old (Star
type) shall be discarded within 1 year. Existing RMC plant shall implement the
suggested guidelines within a year. The renewal of Maharashtra Pollution Control
Board’'s consent shall be considered only after implementation of new guidelines.
The RMC’s having valid consent of Maharashtra Pollution Control Board shall
amend their consent in compliance with guideline within a year.

2. Operation of RMC plant shall be in day time only. However in notified MIDC area,
notified industrial parks, outside corporation area timing are not applicable. The
Day time shall mean from 6 a.m. to 10 p.m.

The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per notification dated
7/11/2016.

CONSENT-0000235468/Indus-1d.170716 (25-03-2025 04:23:39 pm) /QMS.P0O6_F02/00 FRgs ot 1
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SCHEDULE-II
Details of Bank Guarantees:

Sr. SNt Amt of
No’ (C2E/ Submission Compliance  Validity

c20 Period Pulpose of BG Period Date
/C2R)

The existing Captive
Plant shall be fully
covered from all
sides like a box
structure by using

Renewal A
1 |of Consent| RS- 10 15 days t;:ft"e”r‘lgf;ﬁ{ﬁli ‘;f 03 Months | 30/09/2027.
to Operate

period of 03 months
from the date of
issuance of the
Notification dtd.
27/11/2024 .

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

BG Forfeiture History

Amount of L it R Amount of Reason of
BG P BG BG

imposed Feriod ot B Forfeiture Forfeiture

_ NA
BG Return details

Consent
(C2E/C20/C2R)

Srno.

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

Page 8 of 11
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SCHEDULE-IV
General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the building's and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any. nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MOEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4, The applicant shall maintain good house:keeping.

5.  The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

';:—6.;\ The applicant shall not change or alter the quantity, quality, the rate of discharge,
. ..\ temperature or the mode of the effluent/emissions or hazardous wastes or control
ww. | equipments provided for without previous written permission of the Board. The industry will
n } not carry out any activity, for which this consent has not been granted/without prior consent

./ of the Board.

: 7+ The industry shall ensure that fugitive emissions from the activity are controlled so as to
"/ maintain clean and safe environment in and around the factory premises.

“8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

y | -
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12,

13,
14,

15.

16.

S

18.

19.

20.

21,

22.
23.

24,

25,
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The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area. /

The industry shall take adequate measures for control of noise levels from its owry
sources within the premises so as to maintain ambient air quality standard in respect

of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned betwee
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental \

Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board'’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

i -
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26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions,

30. The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992,

31. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

CONSENT-0000235468/Indus-Id.170716 (25-03-2025 04:23:39 pm) /QMS.PO6_F02/00 Page 11 of 11
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 4010437 / 4014701 / 4020781 [rrTT—— KALPATARU POINT, 3rd Floor,
Fax :4024068/ 4023516 Sion-Matunga Scheme Road
Website_: http://mpch.mah.nic.in. s No0.8, Opp. Sion Circle, Sion
E-Mail :ast@mpcb.qov.in ‘-3\‘# (East) Mumbai-400 022.
No. MPCB/AS(T)/TB/IB- 444 5 3 Date : 1 §/11/2016.

CIRCULAR

Sub: Implementation of Gazette Notification dtd. 07/11/2016 regarding ‘Guidelines

for Ready Mix Plant (RMC) for siting criteria of RMC Plant in the State of
Maharashtra’.

Ref.: 1) RMC Gazette Notification dtd. 07/11/2016.

This has reference with Gazette Notification dtd. 07/1 1/2016 regarding ‘Guidelines for
Ready Mix Plant (RMC) for siting criteria of RMC Plant in the State of Maharashtra’. This
Gazette Notification is uploaded on the websile of MPCB and Govt. Printing Press.

The above notified guidelines are enforced for establishment and operation of Ready Mix
Plant (RMC) in the State of Maharashtra.

All Regional Officers and Sub-Regional Officers are hereby directed to ensure
implementation of the above referred Notified guidelines for establishment and operation of
Ready Mix Plant (RMC) in the State of Maharashtra.

N (Dr.’P. Anbalagan1AS)
A Member Secretary

{ Copy to:
;-2 1) AS.(Tech.)/ P.S.0./ J.D.(APCY/ J.D.WPC)/ R.0.(HQ), M.P.C. Board, Mumbai.

e /‘2) All ROs/ SROs

P -You are all instructed to ensure effective implementation of the above referred Notified
c'.;/ guidelines for establishment and opzration of Ready Mix Plant in their jurisdiction.
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MAHARASHTRA POLLUTION CONTROL BOARD, MUMBAI

The Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC Plant
in the State of Maharashtra

NOTIFICATION

No. MPCB/AS(T)/TB/B-4363.—In exercise of the powers conferred under sub-section (1) of
section 54 read with clause (z) of sub-section (2) of the said section and sub-section (1) Sub clause
(b) & (h) of section 17 of the Air (Prevention & Control of Pollution) Act, 1981 & Sub Section (1),
Sub Clause (n) and (o) of 17 of the Water (Prevention & Control of Pollution) Act, 1974, the State
Govt. after consultation with the Maharashtra Pollution Control Board hereby notifies the
Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC’s in the state of
Maharashtra, the Environmental norms to be imposed on RMCs for additional control measures
to be imposed to abate/mitigate pollution, to protect public health in the surrounding areas.

DEFINITION :

(i) Ready Mix Concrete (RMC) : Ready-mix concrete is concrete that is manufactured in a
factory or batching plant, according to a set recipe, and then delivered to a work site, by
truck mounted in—transit mixers.

(ii) Commercial Plant : A concrete batching plant set up for the purpose of supply of RMC to
customers who require this for their construction.

(iii) Captive Plant : A Concrete Batching Plant which has been set up by RMC manufacturer
or contractor or any other for the sole purpose to supply RMCto a dedicated project site.

A. APPLICABILITY -

(i) The RMC Plants are covered under the consent management regime of the Maharashtra
Pollution Control Board.

(i1) The permissions / grant of NOC shall be issued by the concerned local body/appropriate
planning authority.

B. SITTING CRITERIA-
The following sitting criteria shall be considered for establishment of RMC Plant.

1. For commercial plant a buffer zone of approximately 100 m distance from human
habitation of 1000 souls or more and major road (National/ State Highway, MDRs, main
roads in city areas) shall be maintained.

2. For captive plant for the specific project, the location of RMC can be inside the project
premises.

‘_\3*_ Commercial RMC plant should not be located within 200 m from schools, colleges,

-1 f‘u P hospitals and courts

\tf \he project proponent should comply with other locational statutory requirements in
L3, fdrce such as DC Rules etc., while obtaining Consent to Establish from the Maharashtra
":"f'-!.l.)' bllution Control Board.

C. j" & RONMENTAL ASSESSMENT :
oy
~ ?:‘—_)Qs he following factors shall be taken into consideration for environmental assessment.

1) The Material handled viz. sand, aggregates, fly ash, cement and additives and their Storage
arrangements along with capacity shall be specified.

(ii) To carry out meteorological study specifically wind directions and accordingly prepare
plan to control of fugitive emissions / dust particles and suppression system.
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Pollution control measures:
Air Pollution Control :
In-house measures ;
1. All material transfer points should be covered.
2. The dust containment system shall be provided incorporating either of the following

» Barricading all around the periphery of the plot boundary with height of minimum 20
feet or 5 feet above free fall air emission area, whichever is higher with appropriate
material. Same may extend above with netlon clothing whenever required.

» Water sprinkling/Chemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

* Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequately cover
area up to about 20m height.

3. Internal work area shall be, cement concreted/Asphalted.

4. Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry
out, with industrial vacuum cleaner.

5. Two level tyre washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

Raw material storage & handling ;

1. Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.

2. Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical
closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust control
system at the loading point as well as roof top secondary dust control system.

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
points dust collection system to be installed to avoid secondary fugitive emissions.

5. Mixing section of cement, aggregate & sand shall be equipped with adequate capacity
dust collection system, such as multi-cyclone followed by bag house, so as to limit dust
emissions.

6. Storage area of sand & aggregate shall be equipped with roof top water sprinkler system.

The operation of the plant shall be interlocked with air pollution control devic

8. Alternative power supply system, should cover both the production and Air | eﬁ?ﬁon

control system. ! & (’ '.“
The unit s‘hall monitor ambient air quality at the plot boundary and meet the Eo%l?‘&\ﬁfg :
ambient air quality standards (24 hours Average) \_; BN
Particulate Matter PM 10 Not to Exceed 100 pg/m? ».\‘7' ;::a
Particulate Matter PM 2.5 Not to Exceed 60 pg/m? \\' L

(@) Commercial plants shall install continuous ambient air quality monitoring station
(CAAQMS) within the premises.

(b) Captive plant shall carry out ambient air quality monitoring twice in a week for 24
hours.
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(b) Water pollution control measures;

(D The waste water generated from the sources like Batching Plant washing, Transit Mixer
washing, Vehicle tyre washing and floor washing area shall be collected through well
designed drainage system in a collection tank and the same shall be treated by providing
comprehensive treatment system as is warranted to meet the disposal standards
mentioned below.

Standards of the treated effluent Quality

Sr. No. Parameter Concentration Limits
(1) (2) (3) (4)
| pH Between 5.5t09.0
2  0il & Grease Not to exceed 10 mg/l
3  Suspended Solids Not to exceed 100 mg/l.
4 BOD-3 days Not to exceed 30 mg/l.
5 COD Not to exceed 150 mg/l.
6 TDS Not to exceed 2100 mg/l

(II) The treated effluent shall be reused in the process, water sprinkling system or gardening /

plantation only. There should not any discharge of effluent from the plant.

(c) Noise pollution Control Measures :

Ready mix concrete industry shall comply with the provisions under the Noise pollution
(Regulation and Control) Rule 2000, to control Noise Pollution.

(d) Solid waste treatment and disposal ;

Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC shall
either be reused through recovery unit/ Reclaiming system OR disposed off at a designated
approved site by local body, for debris / construction waste.

E. The following conditions shall be incorporated in the consent :

L The authority shall provide adequate water treatment and disposal facility for generated

&

ry:

2

effluent from their activity .They shall comply with provisions under the Water (Prevention
and Control of Pollution) Act, 1974.

The authority shall provide adequate Air pollution control arrangement at the source.
Xy shall comply with the provisions under the Air (Prevention and Control of Pollution)

\‘," 1981 and conditions prescribed.

3.%. " Thejremediation and restoration measure shall be taken by the project proponent in case

)

™

4 ofe

4 Ny
R

y environmental pollution in the surrounding area due to emission/effluent in excess

of the standards being discharged/emitted in to the environment and violation of consent

The RMC plants where the norms are not followed and the technology is old (Star type)
shall be discarded within 1 year. Existing RMC plant shall implement the suggested
guidelines within a year. The renewal of Maharashtra Pollution Control Board’s consent
shall be considered only after implementation of new guidelines. The RMC’s having valid
consent of Maharashtra Pollution Control Board shall amend their consent in compliance
with guideline within a year.
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2. Operation of RMC plant shall be in day time only. However in notified MIDC area, notified
industrial parks, outside corporation area timing are not applicable. The Day time shall
mean from 6 a.m. to 10 p.m.

3. The Maharashtra Pollution Control Board may make the standards stringent for the RMC
/ batching plants.

4. Urban local bodies/ special planning authority can locate all such RMC plants in cluster.

This notification is issued with the approval of Hon’ble Chairman of the Board.

Dr. P. ANBALAGAN,
dated 7th November 2016. IAS, Member Secretary.

i
Yy & C
P-4 L]
ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI ﬁHdRAM JAGANNATH GOSAVI, PRINTED

AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAT 400 004 AND PUBLISHED AT dlEdTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PAl WHAM JAGANNATH GOSAVL.
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MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office, Mumbai

Phone : (022)-24016239 i Regional Office, Mumbai,
Fax 1 (022 )- 24015269 DR Kalpataru Point, 1% Floor, Sion Circle,

Sion (E), Mumbai- 400 022
Email : romumbai@mpcb.gov.in

Visit At : http:/mpcb.gov.in

No: MPCB/PD/2412090001 Date: 09/12/2024

To,

M/s. Lonavala Construction Company.,
Clo. Saifee Burhani Upliftment Trust,
3571, 3572, 1/3572, 3573 to 3576, Sector- 8,
Yakub Lane, Next to Hussainiya Marg,
Bhuleshwar Division, Mumbai.

Sub: Proposed directions u/s 33A of the Water (Prevention & Control of Pollution)
Act, 1974 31A of the Air (Prevention & Control of Pollution) Act, 1981

Ref: 1. Consentto Operate granted by the Board vali up to dtd. 31/03/2025.
2. Visit of Board officials dtd. 14/11/2024.
3. Report submitted by SRO-Mumbai-I dtd. 21/11/2024.

WHEREAS, the Water (Prevention & Control of Pollution) Act, 1974 & Air
(Prevention & Control of Pollution) Act, 1981 is applicable to the State of Maharashtra as
declared in the Official Gazette. AND, the area where your unit is situated, falls under the
said declared area.

WHEREAS, it is also obligatory on your part to comply with the conditions
stipulated in Consent to Operate granted to you as per various enactments of
Environment Protection, Act 1986.

AND WHEREAS, Officials of Board have visited your unit on dtd 14/11/2024 and
. reported following non compliances.
= | 1. You are not complying with the conditions stipulated in the Consent granted to your
Industry i.e. Heavy dust emission & Noise nuisance observed.
2. You have provided a sedimentation tank, but the same is not in operation.
3. Fogging system provided, but the same is not in operation.
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NOW THEREFORE, in exercise of the power confirmed by the Board upon me u/s
33A of the Water (Prevention & Control of Pollution) Act, 1974 & uls 31A of the Air
(Prevention & Control of Pollution) Act, 1981 following proposed direction are issued
against your unit as to.

1) Why your existing Industry shall not be closed?

2) Why the competent authorities shall not be directed to disconnect water &
electricity supply for closing manufacturing activity?

3) Why legal action shall not be initiated against your industry for violations of
various Environmental enactments?

You are hereby directed to submit your reply within seven days from the receipt of
these directions, failure to this, it will be assumed that you have nothing to say, and
closure directions will be confirmed & competent authorities will be directed to disconnect
your water & electricity supply to stop your activities, which may please be noted.

Faor’
(R. B. Andhale)
Regional Officer, Mumbai

Copy submitted to:-
1. Regional Officer (BMW), MPC Board, Sion, Mumbai — for information.

Copy to:

1) Sub Regional Officer, MPC Board, Mumbai -I.

- He is directed to serve copy of direction to industry, take necessary follow-up towards
compliance of the direction and submit Action taken report.

2) Master File.
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T MAHARASHTRA POLLUTION CONTROL BOARD |
Phone : ~ (022)- 25505928 l i Kalpataru Point, 2™ floor, Sion- J
Fax  : | (022)- 25505926 | e | Matunga Scheme Road No. 8, Opp. Cine

| MABARMEIRA_ | planet Cinema, Near Sion Circle, Sion (E),

Isman :. \rum-umbui:’cﬁnf;fch.;:m-.in j;_:,\i.._,—\..;: Mumbai - 400 022

| Visit At : | http:/mpcb.gov.in ] W pr

"Your Service is our Duty"
No: MPCB/ROM/ ID - 2512 21N00\3 Date: 7\ /12/2025
To

M/s. LONAVLA CONSTRUCTION COMPANY.,
C/O. SAIFEE BURHANI UPLIFTMENT TRUST,
SECTOR 8, YAKUB LANE,

NEXT TO HUSSAINIYA MARG, MUMBAI- 400 003.

Sub: Directions u/s 33A of the Water (Prevention & Control of Pollution) Act,
1974 & u/s 31A of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1. Visit of Board official to your project on 02/12/2025.
2. Legal proposal submitted by SRO Mumbai- vide no. LEGAL ACTION No.
MPCB-LEGAL-ACTIONS-060923002.

3. Approval received from competent authority on 29/1 2/2025.

We refer to the Consent to Operate granted to your project and visit of the Board
officials of Sub-Regional Office, Mumbai-l at your site on 02/12/2025, following non-
compliances are reported.

1 You have provided partial tin sheet barricading to RMC premises.
During visit huge amount RMC waste i.e. debris dumped unscientifically within
premises at various places.
3. You have provided partial Box structure to RMC plant i.e. silos, mixing section,
unloading section and raw material storage area.
You have not provided water sprinkling & fogging system within premises.
You have not provided vacuum cleaner & antismog gun.
You have not covered material handling area.
You have not given details regarding provision GPS tracking system for vehicles.
You have not covered material handling area with tin sheets.
You have not submitted additional BG of Rs. 5 Lacs as per revised RMC plant
guidelines dtd. 17/10/2025.

©woNO OB

In view of above, following directions are issued hereby for necessary compliance.

1. You shall comply with the above-mentioned non-compliances within a period of 15
\. e
Mg
~T
4 '[7'&. \ “2_.
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2. Industry shall comply with the provisions of RMC plant guidelines issued by the board
vide notification dated 17/10/2025, within a period of 15 days.

3. Itis decided to forfeit BG of Rs. 5,00,000/- towards earlier non-compliance and shall
submit Top-up BG of Rs. 10,00,000/-. Hence, you shall submit two separate BG's of
Rs. 5 Lacs and Rs. 10 Lacs within 07 days from the date of issuance of this direction.

In case if you fail to comply with the above directions the Board will have no option than to
initiate further appropriate legal action against you, which may please be noted.

For & on behalf of MPC Board

(Shakil Shaikh)
I/c. Regional Officer, Mumbai

Copy submitted to: -
1. Regional Officer (BMW), MPC Board. Sion, Mumbai - for information.

2. Law Officer, MPC Board, Sion, Mumbai — for information.

Copy to:
Sub Regional Officer, MPC Board, Mumbai I

- He is directed to serve copy of direction to industry & keep necessarily follow up.
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Lcc Lonavia

Ref No. LCC/2025-26/2023 Date : 28.01.2026

To
Regional Officer,
Maharashtra Pollution Control Board,
Kalpataru Point, 2 floor,
Sion (E) ,Mumbai - 400 022
Sub: Directions u/s 33A of the Water (Prevention & Control of pollution) Act, 1974 & u/s 31A of
the Air (Prevention & Control of Pollution) Act,1981.
Ref: 1.Visit Board official to you project on 02/12/2025.
2. Legal proposal submitted by SRO Mumbai-1 vide No. LEGAL ACTION No. MPCB-LEGAL-
ACTIONS - 060923002.
3. Approval received from competent authority on 29.12.2025.
4. Letter from MPCB/ROM/ID- 2512310013 dated 31.12.2025.
Sir,

With reference to your letter no. MPCB/ROM/ID- 2512310013 dated 31.12.2025, kindly
note this letter was not sent to us through mail or hardcopy and we have downloaded it from the
website system. we would like to state as under.

1. Our RMC plant is completely barricaded from all sides and we have put additional protection
above silos to prevent any escape of fine materials. Ours is one of the most covered plants and
there is a BMC road running in between the plant and the plant office area which is the only
part which is not covered. We cannot cover and close an active BMC road (Yakub Lane)

2. The RMC debris waste is collected every night after the permission of heavy vehicles is
granted. Hence during your visit in the day there was some debris which was lifted
immediately at night. This is a daily practice.

3. The RMC box structure is covering the entire mixing and mixer areas. Only gap provided is for
the Transit Mixture’s to entry and exit from the loading point. R

4. Water sprinkling system is active and can be shown to you again as we did during the visit.

We have daily laborers which clean the road and brush the road daily. We have tried vacuum

cleaner but it was not successful due to the poor road conditions. We will try again. Smog gun

is available in SBUT and it always moving. We can show this to you if required on your next

visit.

N ASPHALT & CONCRETE PAVEMENT

, Lonavala - 410 401.
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6. Material handling area is covered and the front is covered with green net.
GPS tracking for vehicles was never requested from us. Kindly note that ours is a captive plant
and the vehicles move inside within the premises and never go on the road.
8. Additional BG of Rs 5 lacs are submitted as per the letter attached.
Kindly also check the attached pictures which speak to the above points.
In respect of the above, we would request you to kindly revisit and observe this on site. In the

meantime, we  will ensure that your  observations are followed regularly.

Hence we request you not to forfeit the BG in light of the above clarifications.

Thanking you

Yours Faithfully,

For, LONAVLA CONsTRUCTIONS Co.

g

AUTHORISED SIGNATORY

ENCL : 1. PHOTOS OF SBUT PLANT

2. ACKNOWLEDGEMENT OF SUBMISSION OF 10 LAKH BG

3. ACKNOWLEDGEMENT OF SUBMISSION OF 05 LAKH BG
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MAHARASHTRA POLLUTION CONTROL BOARD \
Phone : | (022)- 35505928 | Kalpataru Point, 1# fioor, Sion-
Fax : | (022)- 25505926 \ Matunga Scheme Road No. 8, Opp. Cine
SWmEwRy_ | pianet Cinema, Near Sion Circle, Sion (E).
. 5“‘8“ :' rmnmnbai@mr'}cb. gov.in :f:ﬁ Mumbai - 400 022
|_5|t At htlﬁ:/!mn(tb.g{v.nu M
"Your Service is our Duty" _
No: MPCB/ROM/ ID -LZS0606 00/ Date:0£106/2025
To

M/s. Lonavala Construction Company.,
Clo. Saifee Burhani Upliftment Trust,
3571, 3572, 113572, 3573 to 3576, Sector- 8,
vakub Lane, Next to Hussainiya Marg,
Bhuleshwar Division, Mumbai.

Sub: Interim Directions under the provisions of the Water (P & CP) Act, 1974,
Air ( P& CP ) Act, 1981 and Hazardous & Other Waste (M & TM) Rules,
2016.

Ref : 1. Proposed Directions issued on 09/12/2024.
2. Report submitted by SRO-Mumbai-! dtd. 26/05/2025.
3 Personal Hearing dtd. 06/06/2025

We refer to the Proposed Directions issued by Board vide letter dated
09/12/2024 due to non-compliance observed during visit dtd. 14/1 1/2024. Officials of
Sub Regional Officer, Mumbai - | has visited your site dtd. 02/05/2025 and verified &

submitted compliance report.

As per the present status report submitted by SRO Mumbai-l, industry has
already provided box type structure prior Notification dtd. 27/11/2024 and remaining
part of the RMC plant needs to be covered, in this context personal hearing extended

and it was decided to issue following interim directions.

i, Industry shall cover remaining parts of the RMC plant i.e. raw material storage

area, feeding area & conveyor belt.

i Industry should submit Bank Guarantee of Rs. 50,000/~ towards compliances of

above point No. i.

ii. Industry should take all preventive measures to operate and maintain all the

pollution control equipment so as 10 achieve prescribed standards stipulated in
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In case of your failure to comply with the above directions within 15 days, the

Board will proceed against you as per provision of the Water (P & C P) Act, 1974 and
Air (P C & C P) Act, 1981 & Hazardous & Other Waste (

M & TM) Rules, 2016 which
may please be noted.

FOR & ON THE BEHALF OF MPC BOARD

%

o okleé
(Sujit Dholam)
Regional Officer, Mumbai

Copy submitted to:-

Regional Officer (BMW.), MPC Board, Sion, Mumbai — for information.
Copy to:
1) Sub Regional Officer, MPC Board, Mumbai -|

- He is directed to serve copies of direction to in

dustry & keep necessarily follow up.
2) Master File.

P i
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub Regional Office, Mumbai-I

e

Tel. No.:022 24010437 Kalptaru Point 2™ floor,

Fax No. 022- 24020781 L b uEGaTTL ' Sjon Matunga Scheme Road No. 8,
Visit us at : It Jm ch.goVv. in WNJ OPPOSltG Sion Circle,
Email : sromu1nba11@mpcb gov.in o Sion (E),

\QV Mumbai — 400 022.

"y our Service is our Duty"

©

Visit Regor
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub Regional Office, Mumbai-I

Tel. No. 022-24010437 LS Kalptaru Point 2™ floor,
Fax No. 022-24020781 e — Sion Matunga Scheme Road No. 8,
Visit us at : htp:/mpcb.gov.in e o Opposite Sion Circle,
Email : sromumbail@mpcb.gov.in Y Sion (E),
| /4 Mumbai — 400 022.
"Your Service is our Duty"
Visit Report
Name & Address of Industry g, Lenavia Com stV edianr C“"’”PCW\Y
el eaifee I3 Urhang Up Uftmead gt
B eH DS, V3532, 3533 ’t—ﬁ EX
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Vit B AN S 2. M he
Contact Person- NS o Gd{\ 21 \é*/\
Contact No : ?—éé’é 2E£3] 641 :
Consent Status P\ 0% 200 'q_
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MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office, Mumbai

Phone : (022)-24016239 . = Regional Office, Mumbai,

Fax : (022 )- 24015269 e i Kalpataru Point, 1%t Floor, Sion Circle,
Sion (E), Mumbai- 400 022

Email : romumbai@mpcb.gov.in

Visit At : http:/mpcb.gov.in

No: MPCB/PD/2501300002 Date: 30/01/2025

To,

M/s.Saifee Burhani Upliftment Trust.,

Bhuleshwar Division in C-Ward, situated at Maulana Shaukatali Road,
S.V.P.Road, Mutton Street & Ebrahim Rehmatullah Road

known as Bhendi Bazar, Mumbai, Tal. Byculla, Dist. Mumbai.

Sub: Proposed directions u/s 33A of the Water (Prevention & Control of Pollution)
Act, 1974 31A of the Air (Prevention & Control of Pollution) Act, 1981

Ref: 1. Consent to Establish/ operate granted by the Board.
2. Ambient air quality monitored on 16-17/01/2024 and noise monitoring carried
out on 22/01/2025.
2. Visit of Board officials dtd. 20/01/2025.
3. Report submitted by SRO-Mumbai-I dtd. 30/01/2025.

WHEREAS, the Water (Prevention & Control of Pollution) Act, 1974 & Air
(Prevention & Control of Pollution) Act, 1981 is applicable to the State of Maharashtra as
declared in the Official Gazette. AND, the area where your unit is situated, falls under the
said declared area.

WHEREAS, it is also obligatory on your part to comply with the conditions
stipulated in Consent to Establish / Operate granted to you as per various enactments of
Environment Protection, Act 1986.

AND WHEREAS, Officials of Board have visited your unit on 20/01/2024 and
reported following non compliances.

1. This Office has carried out Ambient Air Quality Monitoring on 16-17/01/2024 and
2. Noise Monitoring on 22/01/2025 '6and observed that, AAQM report and Noise
report are exceeding the prescribed limit.
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NOW THEREFORE, in exercise of the power confirmed by the Board upon me u/s
33A of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 31A of the Air
(Prevention & Control of Pollution) Act, 1981 following proposed direction are issued
against your unit as to.

1) Why your existing Industry shall not be closed?

2) Why the competent authorities shall not be directed to disconnect water &
electricity supply for closing manufacturing activity?

3) Why legal action shall not be initiated against your industry for violations of
various Environmental enactments?

You are hereby directed to submit your reply within seven days from the receipt of
these directions, failure to this, it will be assumed that you have nothing to say, and
closure directions will be confirmed & competent authorities will be directed to disconnect
your water & electricity supply to stop your activities, which may please be noted.

(Fo"
(R. B. Andhale)
Regional Officer, Mumbai
Copy submitted to:-

1. Regional Officer (BMW), MPC Board, Sion, Mumbai — for information.

Copy to:

1) Sub Regional Officer, MPC Board, Mumbai -I.

- He is directed to serve copy of direction to industry, take necessary follow-up towards
compliance of the direction and submit Action taken report.

2) Master File.
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : (022)- 25505928 Kalpatary Point, 1st floor, Sion-
Fax (022)- 25505926 o | Matunga Scheme Road No, 8, Opp. Cine |
S| Planet Cinema, Near Sion Circle, Sion (E),
Email romumbai@mpch. oov. in | Mumbai - 400 022
Visit At : http:/mpcb.gov.in —l w
"Your Service is our Duty"
No: MPCB/ROM/ ID - 250 vqaoo & Date: ©9/05/2025
To

M/s.Saifee Burhani Upliftment Trust.,

Bhuleshwar Division in C-Ward,

situated at Maulana Shaukatalij Road,

S.V.P.Road, Mutton Street & Ebrahim Rehmatullah Road
known as Bhendi Bazar, Mumbai, Tal. Byculla, Dist. Mumbai.

Sub:  Interim Directions under the provisions of the Water (P & CP) Act, 1974,

Air (P& CP ) Act, 1981 and Hazardous & Other Waste (M & TM) Rules,
2016.

Ref : 1. Proposed Directions issued on 30/01/2025,
2. Reply submitted by you dtd. 05/02/2025.
3. Personal Hearing extended on 08/05/2025.

We refer to the Proposed Directions issued by Board vide letter dated
30/01/2025 for the non-compliance observed during visit dtd. 20/01/2025 and
exceedance the report of ambient air quality monitoring dated 16-17/01/2025 and

noise monitoring carried out on 22/01/2025 and we refer the reply submitted by you
on 05/02/2025.

Considering your reply submitted to this office, Personal Hearing extended on
08/05/2025, it has been decided following interim directions are issued.

i. You shall take adequate measures to control the air pollution during construction
phase.

ii. You shall take adequate measures to control Noise pollution during construction
phase.
iii. You should maintain Ambient air quality and Noise quality standards,

iv. The Bank Guarantee of Rs. 1 Lac forfeited towards earlier non-compliances
observed.
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In case of your failure to comply with the above directions within 15 days, Board
will proceed against you as per provision of Water (P & C P) Act, 1974 and Air (P C &

C P) Act, 1981 & Hazardous & Other Waste (M & TM) Rules, 2016 which may please
be noted.

FOR & ON THE BEHALF OF MPC BOARD

(Pratap Jagtap)
IIC, Regional Officer, Mumbai

Copy submitted to:-

Regional Officer (BMW.), MPC Board, Sion, Mumbai — for information.

Copy to:

1) Sub Regional Officer, MPC Board, Mumbai -|

- He is directed to serve copies of direction to industry & keep necessarily follow up.
2) Master File.
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub Regional Office, Mumbai-1 |
Ph.:- (022)- 24015269 Second Floor, Kalpataru Point,
Fax Ph. :- (022)- 24016239 ARAASIIEA Sion Circle, Sion(E),
Visit us at :- htpp//mpcb.gov.in Mumbai- 400 022.

e-mail : sromumbail@mpcb.gov.in ST
S | 4

No: MPCBISROM-1/Comp/TB/ 25 I/1F- FTS~ 0058

To,
Law Officer,
MPCB, Mumbai.

Date :- 15/ |\ /2025

Sub : Writ Petition (ST) No. 25698 OF 2024 filed by Mariyam Zoyéb Engineer in
the Hon'’ble High Court, Mumbai.

Ref : 1) Hon'ble High Court order dated. 18/09/2025.
2) Hearing conducted on 30/09/2025.

With reference to above subject matters, Shri. Mariyam Zoyeb Engineer filed Writ
Petition in the Hon'ble High Court, Mumbai regarding noise pollution from construction of
M/s. Saifee Burhani Upliftment Trust, Bhuleshwar Division in C-ward, situated at Maulana
Shaukatali road, S.V.P road, Mutton street & Ebrahim Rehmatullah road (Known as
Bhendi Bazar), Mumbai-400 003. Accordingly hearing was schedule on 29/09/2025,
30/09/2025 and Hon’ble High Court ordered to carried out night vigilance twice in a week
between 10 pm to 6 am upto 14/11/2025 to verify whether construction work is being
carried out post 10:00 pm during the prohibited hours i.e. between 10:00 pm to 6:00 am.

In view of above this office has carried out night vigilance between 10 pm to 6 am
as per given details. '

Sr.no. | Date of visit Time
; B 26.09.2025 22:15 pm
<. 29.09.2025 00:40 am
3. 03.10.2025 10:30 pm 5
4. 06.10.2025 11:17 pm ?
5. 09.10.2025 05:22 am ;
6. 16.10.2025 00:04 am '
7. 17.10.2025 00:03 am
8. 21.10.2025 00:45 am
9. 26.10.2025 11:55 pm
28.10.2025 10:45 pm
31.10.2025 11:23 pm |
03.11.2025 10:29 pm |
06.11.2025 11:09 pm ‘
11.11.2025 10:11 pm
13.11.2025 11:50 pm
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During above visits, construction activity was not found in operation.
Submitl{ed for your information and further necessary action. Please.

o Q% i)

(Pratap Jagtap)

| Sub Regional Officer, Mumbai-l
Copy submitted for information to :
Regional Ofﬁcér, MPC Board, Mumbai.
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub Regional Office, Mumbai-I
Tel. No..022-24010437 Kalptaru Point 2™ floor,
Fax No. 022-24020781 AR Sion Matunga Scheme Road No. 8,
Visit us at : http:/mpcb.gov.in e — Opposite Sion Circle,
Email ; sromumbail@mpcb.gov.in TR Sion (E),
h | 4 Mumbai — 400 022.
"Your Service is our Duty”
]
Visit Report

— M|s. Saifee Burham Upbiftmemd T
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub Regional Office, Mumbai-I
Tel. No.022-24010437 - D .
FaxNo. 02224020781 Ty . Kalptaru Point 2 floor,

Sion Matunga Scheme Road No. 8,
Opposite Sion Circle, ;

Sion (E),

Mumbai - 400 022.
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub Regional Office, Mumbai-I
Tel. No.022-24010437 P Kikotara Poist 29 fos;, -
Fax No. 022-24020781 ; MANARASHTRA , Sion Mat Scl Road No. 8,
Visit us at : hitp:/mpeb.gov.in e — Opposite Sion Circle
Emul- :ﬂm.lww-m : Sim(E)’ )
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: 24023516 il S 4th floor, Opp. Cine Planet

Website: http://mpch.gov.in e Cinema, Near Sion Circle,

Email: cac-cell@mpch.gov.in “.ﬂ Sion (E), Mumbai-400022
a1 /4 '

Infrastructure/RED/L.S.I .

No:- Format1.0/CAC-CELL/UAN No.0000095512/CE/2202001232 Rista: 20phal20ee

To, .

Saifee Burhani Upliftment Trust, '%P

Bhuleshwar, Maulana Shouktali Road, SVP

Road, Mutton Street & Ebrahim

. Hiadm 1w s
Rehamatullah Road, Bhendi Bazaar, o
Mumbai-400003. ce is Qur Duty

Sub: Revalidation of Consent to Establish for proposed Redevelopment
Construction project under Red/LSI Category.

Ref: 1. Environment Clearance accorded by MoEF & CC, Gol vide letter F. No.
21-208/2017-IA-1l, Gol, MoEF & CC (IA.lll Section) dtd. 24/11/2017.

2. Amendment in Consent to Establish for increase in BUA accorded by the
Board vide letter No. Format 1.0/BO/CAC-Cell/UAN No.
0000039482/CE/CAC-1812000170 dtd. 30/11/2018.

3. Revised Environment Clearance accorded by MoEF & CC, Gol vide letter
EC22B039MH185492 dtd. 07/01/2022.

4, Minutes of Consent Appraisal Committee meeting held on 25/01/2022.

Your application NO. MPCB-CONSENT-0000095512

For: Grant of Revalidation of Consent to Establish under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule LILI1l1 & IV annexed to this order:

1. The Revalidation of Consent to Establish is granted for a period upto
commissioning of project or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.3381 Crs Cr. (As per C.A
Certificate submitted by industry).

3. The Revalidation of Consent to Establish is valid for proposed
Redevelopment Construction project named as Saifee Burhani Upliftment
Trust, Bhuleshwar, Maulana Shouktali Road, SVP Road, Mutton Street &
Ebrahim Rehamatullah Road, Bhendi Bazaar, Mumbai-400003 on Total Plot
Area of 65,429 SqMtrs for Construction BUA of 8,47,639.33 SqMtrs out of
Total Construction BUA of 9,28,467.72 SqMtrs (for Sector 1,2,4 to 9) as per
EC granted dated 24/11/2017 & 07/01/2022 including utilities and services

.~ Permission Obtained |Plot Area (SqMtr) BUA (SqMtr)
G dtd. 24/11/2017 65429.00 856591.75
{Co E dtd. 30/11/2018 65429.00 856591.75

e
13 |Revised EC- dtd. 07/01/2022 (Sector 1,3,4 65429.00 480461.73
| &.,a) <

Y
s

.},.’
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

{Elin cHp)GIRIEIES O g ) Disposel

No Dgscn_p_tmn _

1. |Trade effluent Nil Nil Nil
2. |Domestic effluent 3052.4  |As per The treated sewage shall be
Schedule - | 60% recycled for secondary

purposes and remaining shall be
utilized on land for gardening
and/ or connected to local body
sewer line with water metering

system.
5.
DG Set of 1 As per Schedule -lI
S-2 DG Set of 200 kVA 01 As per Schedule -l
5-3 DG Set of 250 kVA 01 As per Schedule -lI
S-4, S-5 DG Sets of 315 kVA x 2 02 As per Schedule -lI
S-6t0 S-8 [DG Sets of 315 kVA x 3 03 As per Schedule -l
S-9 DG Set of 380 kVA 01 As per Schedule -lI
5-10 to S-13|DG Sets of 750 kVA x 4 04 As per Schedule -II
S-14, S-15 [DG Sets of 1000 kVA x 2 02 As per Schedule -I|
S-16, S-17 |DG Sets of 1250 kVA x 2 02 As per Schedule -lI
S-18 DG Set of 630 kVA 01 As per Schedule -l
6. Conditions under Solid Waste Rules, 2016:

Sri '

1 |Bio-degradable Waste 8482 Kg/Day

: : Type OfWaste QUC':?:;;Y& Tréa't_;i_weﬁt'__ e :pispd_ba_l. w

| OWC followed y
composting facility

Used as Manure.

Handed over to
Auth. Vendor,

3 |STP Sludge 502 Kg/Day |Drying Used as Manure.

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

2 [Non-biodegradable Waste| 4370 Kg/Day Segregation

SrNo  Category No.  QuantityUoMTreatment| = Disposal =
. By Sale to Auth.
5.1 Used or spent oil reprocessor

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

10. PP shall provide STP of adequate capacity to achieve the treated dom fib_éfﬂuent
standard for the parameter BOD-10 mgy/lit including disinfection facili

11. The treated sewage shall be 60% recycled for secondary purpose ¢11 as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and renaiping shall
be utilized on land for gardening and/ or connected to local body sewdr ln \wjt'h water

metering system. D T
\ (J{A;: s

“~— Page 2 of 7
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12. PP shall provide organic waste digester along with composting facility/bio-digester
(biogas) for the treatment of wet garbage.

13. PP shall make provision of charging ports for electric vehicles at least 30% of total
available parking slots.

14. PP shall extend existing BG of Rs. 25 Lakh towards O & M of Pollution Control Systems
and compliance of Consent conditions.

15. This consent is issued without prejudice to the order passed or may be passed by the
Hon'ble Supreme Court of India in special leave petition (Civil No. D23708/2017) (if
construction in Mumbai region-)

5636edbl S
;g_‘?é 8;‘;2 Signed by: Ashok Shinga
pR815e05| Member Secretary

94660c23| Forand on behalf of ¢

2lcsclbe Mnhar%ﬁQ P jon Control Board
e5fd9%ac? @%ﬂ

de68dlbc| Ms@mpc

2022-02-20°1

N

befad24a

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
6762000.00 |MPCB-DR-1174

Copy to:
1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai |

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

_ Date = Transaction Type
01/08/2020|RTGS

¥
iva

. % ‘ 5
Ry ‘,/

5 c. - : 5512 (20-02-2022 03:27:26
pm) /QMS.PO6_F01/00
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have proposed to provide MBBR based Sewage

Treatment Plants (STPs) of combined capacity 3812 CMD for treatment of
domestic effluent of 3052.4 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
S0 as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

~ Limiting concentration not to exceed in m e

sr.No Param

--------- . ... | exceptforpH = .=

1 pH 5.5-9.0

2 BOD 10

3 CoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with water metering system.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps

to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ter consumption
jantity (CMD)

| 1. Indust oo], i

rial C spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 3510.00
3, Process_ing yvhereby water gets polluted & pollutants 0.00
are easily biodegradable '
4 Processing whereby water gets polluted & pollutants 0.00
" lare not easily biodegradable and are toxic )

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to times,

S. s - - - 27 P . 3
pm) /QMS.PO6_F01/00 N ‘- (Pagedof7
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

 Stack 'StackAttache_-d_ i

antity &

Type of Fuel UoM

 APC System | Helght

No. & Jo . . in Mtrs.

51  |DG Set of 180 kVA ;:fccl’gsﬁife 2.68 | DIESEL/HSD | 29.5 Ltr/Hr
52 |DG Set of 200 kVA gcc?ggaife 283 | DIESEL/HSD | 32.8 Ltr/Hr
53 |DG Set of 250 VA eﬁlcc‘?g;’ﬁife 3.16 | DIESEL/HSD | 41 Ltr/Hr
5-4,5.5| DO vets of 315 peoustic 355 | DIESEL/HSD | 38 Ltr/Hr
Sbto | DGSetsof 320 | Aco et | 358 |DIESEL/HSD | 45 LurHr
5-9  |DG Set of 380 kVA e’?\i‘f;‘?ﬁ‘fe 3.90 | DIESEL/HSD | 62 Ltr/Hr
S10%o| DGetsof 130 | Aot | 548 |DIESEUHSD | 62 Ltr/Hr
1% | DGSAsof1000 ) feoust. | 632 |DIESELHSD | 171 LtrHr
516 | DGSeIsof 1250 | Acoustr, | 7.07 | DIESELHSD | 201 Ltrhr
5-18 |DG Set of 630 kVA eﬁccc;;‘:ffrce 5.02 | DIESEL/HSD | 120 Ltr/Hr

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter [ Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

he air conditioner shall be vibration proof and the noise shall not exceed 68

o. Phelexhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
gt thdnjthe nearest tallest building through ducting and shall discharge into open air
£ [19e® ‘ifsuch a way that no nuisance is caused to neighbors.

i~
"

S. 0. -CONSENT-0000095512 (20-02-2022 03:27:26
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SCHEDULE-II
Details of Bank Guarantees:

Sr. Cansent(CZE/:Czé

No.! ' o/c2r) ' |

AMLO! submission Purpose  Compliance

 Validity Date

Towards
Compliance
of EC&C
to E
conditions.

Commissioning of | Commissioning of
the project or 5 | the project or 5
years whichever | years whichever

is earlier. is earlier.

Revalidation of
Consent to
Establish

Extension of
existing BG

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

~ Consent

M0 (C2E/C20/C2R) | -

BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG  Amount of BG Returned

SCHEDULE-IV
Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.
Noise should be controlled to ensure that it does not exceed the
C prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf,

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No sewage shall be admitted in the pipes/sewers downstream of
the terminal manholes. No sewage shall find its way other than in @ned and
provided collection system. by

4  Vehicles hired for bringing construction material to the site should be i d%bd' condition
and should conform to applicable air and noise emission standards{and hould be
operated only during non-peak hours. o NF

G, ™

" !"_.
¥ .
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5  Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its

amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

g8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9  The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.

5 °. CONSENT-0000095512 (20-02-2022 03:27:26 ———
pm) /QMS.PO6_F01/00
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
o Authority(SEIAA), Maharashtra)

To,

The Vice President - HOD Construction
SAIFEE BURHANI UPLIFTMENT TRUST

Ground Floor, Ezzy Hall,47/49, Raudat Tahera street, Bhendibazar,
Mumbai -400009

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submifted ‘to the SEIAA vide proposal number
SIA/MH/MIS/64282/2016 dated 29 Jun 2021..The particulars of the environmental
clearance granted to the project are‘as below. )

' EC22B039MH185492

1. EC ldentification No. ;

2. FileNo. SIA/MH/MIS/64282/2016

3. Project Type Expansion .

4. Category L " i

5. ProjectlActivityincIddiﬁg |~ .7"g(b) Townships and Area Development
Schedule No. : “THrojectsiiis’ .

6. Name of Project " Redevelopment of Saifee Burhani

Upliftment Trust
7. Name of Company/Organization SAIFEE BURHANI UPLIFTMENT TRUST
Location of Project Maharashtra
9. TOR Date 06 Mar 2017

a

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Manisha Patankar Mhaiskar
Date: 07/01/2022 Member Secretary
SEIAA - (Maharashtra)

and Virtuous Environmental Single=-Window Hub)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

—va’\IfS is a computer generated cover page.

el tf‘« '"-'/’
"}ﬁ' w\é{:i:.,:;‘ﬂv‘- 2
EC Identificatton No. 2B039MH185492  File No. - SIA/MH/MIS/64282/2016 Date of Issue EC - 07/01/2022 Page 1 of 11
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

Environment & C]imate_
Change Department
Room No. 217, 2™ Floor,

Mantralaya, Mumbai- 400032.
To

M/s. Saifee Burhani Upliftment Trust,
C.S. No. 3571 to 3576, 1/3572, 3577 to 3592, 3601,
Masjid Bundar, Mumbai.
Subject = : Environment Clearance for Redevelopment Project at Bhuleshwar
Division in C-Ward, situated at Maulana Shaukatali Road, S.V.P. Road,
Mutton Street & Ebrahim Rehmatullah Road known as “Bhendi Bazaar”
C.S. No. 3571 to 3576, 1/3572, 3577 to 3592, 3601, Masjid Bundar,
Mumbai by M/s. Saifee Burhani Upliftment Trust.

Reference : Application no. SIA/MH/MIS/64282/2016

' This has reference to ‘your communication on the above mentioned subject. The
proposal was considered by the SEAC-2 in its 156™ meeting under screening category 8 (b) as per
EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 234" (Day-2)
meeting of State Level Environment Impact AssessmentAuthority (SEIAA).

EC Identification No. - EC22B039MH 185492

File No. - SIA/MH/MIS/64282/2016  Date of Issue EC - 07/

2. Brief Information of the project submitted by you is as below:-
Sr. Description i Details '
No. : ‘
1.. | Plot Area (sq.mt.) 65,429.00 Sq. mt.
2. | FSIArea (sq.mt.) 4,57,915.93 Sq. mt.
3. Non FSI Area (sq.mt.) |4,70,551.79 Sq. mt.
4. Proposed Built up Area | 9,28.467.72 Sq. mt.
(FSI & Non FSI)
(sqmt.)
5. Building Configuration | [As per EC Under Construction Buildings as per EC
received: received & Proposed Expansion Buildings
Constructed |(Sector1,2,4to09)
& Occupied
Building
(Sector 3)
Redevelopme [Composite Redevelopment |Reserva
nt (Redevelopme tion
nt + Sale)
1 Building 1 Building 1 Building with 2 [Reservat
with 2 wings: |with 2 wings: |wings: . = \ion
Basement + |3 Basements + |2 Basements O . |building:
Ground +36  |Lower Ground |Ground Epf)er Ground
10
{ %7
ey }\l o
i1 o Wsld
;'_;'!') .

" “Page 2 of 11
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s

upper floors (in|+ Ground + 17 floors in both the |+ 3
| wing) & 41 |upper floors  |wings floors
upper floors in |(in 1 wing) &
another wing) |19 upper floors (Including
(in another shopping, parking,
[Including wing) amenity and
shopping, residential floors)
parking, [Including
amenity and  |shopping and
residential residential
floors] floors]
1 Building: 1 Building with 2 |Muni
2 Basements + |wings: cipal
Ground +33 |2 Basements + Prima
upper floors | Ground + 53 upper |ry
floors (in 1 wing) |Schoo
(Including & 54 upper floors |l
shopping, (in another wing) |Base
parking, ment
amenity and [Including +
residential shopping, parking, |Groun
floors) amenity and d+3
residential floors] |floors
1 Building: Redevelopment
2 Basements + |of existing Masjid
Ground + 33  |building and
upper floors  |School:
(Including Basement +
shopping, Ground + 6 floors
----- parking,
amenity and
residential
floors)
1 Building Existing Masjid
with 2 wings: |to be
|2 Basements + |redeveloped:
Ground +70 |2 nos.
upper floors in |Receiving station:
both the wings |Stilt + 3 floors
Existing
(Inclu‘ding Residential
shopping, building to be
parking retained: Stilt +
am-enity_and 21 floors
residential  [pyisting Masjid
floors) to be retained: 3
nos.
Imambada to be
retained:
_EC22B039MH185492  File No. - SIA/MH/MIS/64282/2016  Date of Issue EC - 07/01/2022 Page 3 of 11
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h C -‘;-.
EC Identification No. - EC22B039MH185492  File No. - SIAIMH/MIS/64282/2016  Date of Issue EC - 07/01 .

. o

| [Ground + 3 Floors | ]
6. No. of Tenements & Redevelopme | Flats: 3331 Nos.
Shops nt Retail shops, Imambada, Parking Slot,
School, Retail shops, Banquet Hall,
Receiving  Station Building, Food
serving Hall
Sale Flats: 2184 Nos.
Commercial
Reservation Municipal chowky
School
Existing Flats: 83 Nos.
building  to | Retail shops
retained
7. Total Population 38536 Nos.
8. Total Water | 3635 KLD
Requirement (CMD)
9. Sewage  generation | 3504 KLD
(CMD)
10. STP  capacity and |[STP Capacity: 8 nos. of STPs of total capacity 3700 KL
Technology STP Technology: MBBR (Moving Bed Bio Reactor)
I1. STP location Basement leve] :
12. Total  Solid Waste Non-biodegradable waste: 7502 Kg/day
Quantities Biodegradable waste: 5001 Kg/day
Total: 12503 Kg/day
13. R.G.Areainsq.mt. | RG required: 7827 Sq. mt.
2 RG provided on Mother earth — Nil
RG provided on Ground — Nil
RG provided on Podium: 7916 Sq.mt.
14. Power requirement During Operation Phase:
' Details: ‘
Connected load: 86683 KW
: Maximum demand: 19208 K'W
15. Energy Efficiency Total Energy Saving: 24%
Energy saving with the help of Solar: 5 %
16. DG set capacity 7 DG sets of capacity 750 kVA each,
2 DG sets of 1250 MVA capacity each,
2 DG sets of 1000 kVA capacity each
17. Parking 4W & 2w 4-Wheeler: 5120 Nos.
2-Wheeler: 1389 Nos. n F
18. Rain water Harvesting | Provision of 8 Nos. of rain water ha 1)g tanks of total
scheme capacity 1100 KL by [
19; Project Cost in (Cr.) Rs. 4105 Cr - ( N
*« 3 ot
\ o\'\;“g:l :
\‘C"r,:“xw _

Page 4 of 11




CER Details with
Justification if any...

21.

Constructi
Operation Phase:
Capital cost: Rs. 1823.69 Lacs

Operational and Maintenance cost:

895

on Phase: Rs. 173.44 Lacs

Rs. 213.34 Lacs/ annum

The comparative statement regmjding;pfbje_ct "ﬁ'q__’t‘_ails sanctioned in earlier EC and present

Seeking Remarks
revised EC

65,429.00

37,994.09 Proposed inc
o amendment in
er DCPR 2034.

rease by 480.62 sq. mt. due
the Master Layout as

7827  |Proposed increase by 3926.21 sq. mt. due
o amendment in the Provision in 33(9) 0
CPR 2034.
7016 |Provision is done as pet the requirement
4,60,693.72 Proposed increase by 22754.58 sq.mt. as

per provisions in 33(9) of DCPR 2034.

|

4,57,915.93 fF roposed increase by 25452.76 5q. mt. as
ser the proposed Amendment the Master
Layout as per DCPR 2034.

roposed increase by 46423.21 sq. mt. as
ber the proposed Amendment the Master
Layout as pet DCPR 2034.
9,28,467.72 Proposed increase by 71 875.97 sq. mt.
s per the proposed Amendment the
Master Layout as per DCPR 2034.

proposed to be decreased by 206 numbers
as per the proposed Amendment in the
Layout as per DCPR 2034.

5515

aster

38536 Nos. Proposed to be increased by 2534 nos.
.t change in the planning and also due

proposal is as follows: /. :

Description As per EC
received on
24.11.2017

1 |Total Plot Area 65,429.00

l (Sq.mt.)

Ground Coverage Area 37,513.47

i (Sq.mt.)

3 |Requirement of 3901
Recreational Green
(RG) area (Sq.mt.)

4 |Provision of 7921
Recreational Green
(RG) Area (Sq.mt.)

Permissible Built-up 4,37,939.14
Area as per FSI+ TDR

+ Fungible

(Sq.mt.)

Proposed Built-up 432,463.1 7
Area as per FSI+ TDR

+ Fungible (Sq.mt.)

Built up area as per 4,24,128.58
Total Construction 8,56,591.7 5
Built-up Area (Sq.mt.)

T ?tal Flats 5721
S
o s cupancy 36002 Nos.
At
3 5o
23
2
. X
aY
EC Identifica

on No. - EC22B039MH185492 File No. - SINMHIMISIB4282I2016 Date of Issue EC - 07/01/2022
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0 increase in retail shops area

11. | Total water 4162KLD | 3635KLD Proposed to be decreased by 527 KLD
requirement due to decrease in flat numbers

12. | Sewage Generation 3610KLD | 3505KLD Proposed to be decreased by 105 KLLD
due to decrease in water requirement

13.| STP Capacity 13 STPs of | 8 STPs of Proposed Change in STP numbers and
total capacity total  [capacity to suit the proposed amendment
3765 KL capacity  [in user and planning
3700 KL
14. | Solid Waste 13608 kg/day 12503 [Total solid waste decreased by 1105
Generation kg/day kg/day
2 Proposal is an expansion of existing redevelopment Project. Project had earlier

received EC vide letter no. SEAC-2010/CR.531/T.C-2 dated 3™ May,2013 total built up area of
7,07,275.67 Sq.Mtrs. Project had subsequently received EC from MoEF &CC vide letter No.
ENo.21 -208/2017-IA-III dated 24 November, 2017 for total built up area of 8,56,591.75 Sq.Mtrs.
Proposal has been considered by SEIAA in its 234t (Day-2) meeting and decided to accord
Environment Clearance to the said project under the provisions - of Environment Impact

Assessment Notification, 2006 subject to implantation of following terms and conditions-
Specific Conditions:
A. SEAC Conditions-

1. PP to submit IOD/IOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying its conformity with local planning rules and
provisions thereunder as per the circular dated 30.01.2014 issued by the Environment
Department, Govt, of Mabharashtra,

2. PP to obtain following NOCs & remarks as per revised plan:

a) CFO NOC for Sector 2,4,5,7,8 & 9, b) HRC NOC for Sector 1,2,4,578& 9.

3. Planning authority/ Competent Authority to ensure proper fire tender access to podium
facing apartments. ;

4. PP to submit acknowledgment copy of compliance submitted of issues/points raised
by Regional Officer site visit in 2017.

5. PP to submit undertaking that schoo] buildings proposed is constructed as per
provisions of RTE act. b

6. PP to submit undertaking that trust wil] bear cost of annual contract for nriptehance
of STP & fire safety for 10 years or til] formation of society whichevér .

7. PP to reduce the discharge of treated water up to 35%.

8. PP to include cost of DMP in EMP,

B. SEIAA Conditions-
==_AA Londitions-
1. This Environment Clearance is restricted up to 120 m height for sect,

EC Identification No, - EC22B039MH 185492 File No. - SIAIMH/MIS/64282/2016 Date of Issue EC - 07/01/2022 Page 6 of 11
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2. Environment Clearance is subject to outcome of Hon. NGT, Pune case no 98/2019.

3. PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as to allow effective fire tender
movement.

4. PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

5. PP Shall comply with Standard EC. condltlons mentloned in the Office Memorandum
issued by MoEF& CC wde F. No 22- 34/2018-IA III dt. 04 01. 2019

6. SEIAA after dehberatlon decided to grant . EC for sector 18374 and 6 for — FSI-
231040.54. m2 Non-FSI 249421, 19 m2 Total BUA-480461 73 m2
(Plan approval 1y CI—IE/CTYJ’OB%/C/ 337(NEW)J’337/8/Amend dated 16 07.2021,
2. EB/7236/C/A ; dated 03.12. 20L9 P-8843/ 2021{(4179 and - others)/C

General Condltlons
a) Constructlon Phase :- ;,l" - ® ; okt ; j

I. The solid waste generated should be properly collected and segregated Dry/mert solid
waste should be disposed of to the approved sntes for land ﬁllmg after recovermg
recyclable material. ol ; sty : ‘

II. Dlsposal of muck Constructlon ‘spoils, mcludmg b:turmnous matenal durmg
consttuctlon phase should not. create any adverse etfect on the nelghbourmg
commumttes and be dlsposed takmg the necessary: precautmns for general safety and

s health aspects of people only in the approved s:tes with the approval of competent

¥ authorityr i & U ; . it g o

1L Any hazardous waste generated durmg eonstructlon phase should' be dlsposed of as

L per appllcable rules and norms with necessary approvals of the Maha:ashtra Pollutlon

' Control Board. | .. 8 o g
IV. lAdequate drmkm '”"d}-samtary fae111 _ prov1ded for construcnon
workers at the site. Provision should be mad ; for mobll toilets. The safe d1sposal of
wastewater and solld wastes generated durmg the” construotlon phase should be
ensured. = ' v

V. Arran gement shall be made that waste water and stonn water do not get mixed.
VI. Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.
. The ground water level and its quality should be momtored regularly in consultation
+* \with Ground Water Authority.
F—\;{’\ ermission to draw ground water for construction of basement if any shall be obtained
fom the competent Authority prior to construction/operation of the project.
Hixtures for showers, toilet flushing and drinking should be of low flow either by use
f aerators or pressure reducing devices or sensor based control.
The Energy Conservation Building code shall be strictly adhered to.

EC Identification No. - EC22B039MH185492  File No. - SIAMH/MIS/64282/2016  Date of Issue EC - 07/01/2022 Page 7 of 11
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XI. All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

XII. Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved.

XIIL. Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

XIV. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

XV. The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

XVI. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

XVIIL. Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

XVIIL. Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

XIX. Diesel power generating sets proposed as source of backup power for elevators and
cammon area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be-decided with in consultation with Maharashtra Pollution Control Board.

XX. Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase:-

L. a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will 'd‘ﬁmsed
outside the premises. ¢) Dry/inert solid waste should be disposed o}"ﬂ@e/pppfavcd
sites for land filling after recovering recyclable material. b S ]

I E-waste shall be disposed through Authorized vendor as per E-waste, anagément
and Handling) Rules, 2016. \ & (";
(_\‘\l wul

\

D \.\__.‘ ‘
&\ r
g . {JS'
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III. a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
givel00 % treatment to sewage /Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure:this.

IV. Project proponent shall ensure complenon of STP,MSW disposal facility, green belt
development prior to occupation of the bunldmgs As agreed dunng the SEIAA
meeting, PP.to explore possrbthty of utilizing excess treated water in the adjacent area
for gardenmg before dlschargma it into sewer lme No physnca] occupatlon or allotment
will be given ‘unless all above said envrronmental mfrastructurejs mstalled and made
functional mcludmg water requ1rement e

V. The Occupancy Certiﬁcate shall be issued by the Local: Planmng Authonty to the
project only" after ensurmg sustained avallabthty of rmkmg water connectlvrty of
sewer lme to the project site and proper. dispo
norms ot ," = : i

VI Trafﬁc cong : tron near the entry and exrt pomts from the ro adj oining’ the ';Sroposed
project srte must be avoided. Parking should be fully mtemallzed and no pubhc space
should be utilized. ; x

VIL. PP to provide adequate electric charging points for electrlo vehmles (EVs) E
VIII. Green Belt Development shall be carried out consrdermg CPCB gmdelmes including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.

IX. A separate environment - management cell with. quahﬁed staff shall be set up for

mplementatlon of the stlpulated cnv1ronmental safeguards Lo

X. Separate funds shall be allocated- for 1mplemcntatlon of envnronmental protectron"'

e measurcs/EMP along wn:h item-wise breaks-up. These cost shall be mcluded as part
] of the project cost. Thé funds earmarked for the envrr' nment protectlon measures - shall
% not be diverted for other purposes. ;-

XL "The pr()Ject manaﬂement shall advertlse
cu‘culated in the region: around: ne. of whlch shall be in the Marathi
language of'the local conoemed wrth n seven days of i 1ssue of this letter,  informing that
the project has been accorded envrronmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at http: /'/parlvesh nic.in ' ; :

XII. Project management should submit half yearly compha.nce reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to

= the MPCB & this department, on 1st June & 1st December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal

orporation and the local NGO, if any, from whom suggestions/representations, if any,

ere received while processing the proposal. The clearance letter shall also be put on

website of the Company by the proponent.

' XIY. »The proponent shall upload the status of compliance of the stipulated EC conditions,

sal of treated water as per envrronmental

least in* two_local neWSpapers _widely
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including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.
C) General EC Conditions:-
I. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.

II. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

III. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

VI. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006-and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VIL. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental clearance is being issued without prejudice to the action i’nitia't'e,d under
EP Act or any court case pending in the court of law and it does not mean that pr ’jﬁ’b’rdrponent
has not violated any environmental laws in the past and whatever decision under t or of the
Hon’ble court will be binding on the project proponent. Hence this clearance dé senot give
immunity to the project proponent in the case filed against him, if any or action i 'ti"a‘tet'i\u%tjgr EP
Act. v 3 O

Ghae ™\

5. This Environment Clearance is issued purely from an environment point of ’ébwy;iﬂiout
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtewre

EC Identification No. - EC22B039MH 185492  File No. - SIA/MH/MIS/64282/2016 Date of Issue EC - 07/01/2022 Page 10 of 11



EC Identification No. - EC22B039MH185492  File No. - SINMH/MISI6428212016 Date of Issue EC - 07!01/202%2

901

starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7 Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Preventron and, Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under; Hazardous Wastes (Management and
Handling) Rules, 1989 and 1ts amendments the publlc Llablhty Insurance Act, 1991 and its
amendments. g g S . ;

9. Any appeal agamst this Envrronment clearance shall lie wrth the Natlonal Green Tribunal
(Western Zone Bench, Pune) New Admmrstratwe Bmldmg, 12 F loor, D-ng, 0pposnte Council
Hall, Pune, if preferred wrthm 30 days as prescnbed under Section 16, of the National Green

Tribunal Act;20 l 0.

Copyto:
1. Chalrman SEIAA Mumbai i i
. Secretary, MoEF & CC, 1A- Division MOEF &CC. £
..;Member Secretary, Maharashtra Pollutron Control Board Mumbai.
. Regional. Ofﬁce MoEF & €C, Nagpur o
;‘”Dlstnct Col]ector Mumba1 City:* -
Commrssnoner Mumcrpal Corporation of Greater Mumbax
: Regronal Ofﬁcer Maharashtra Pollution Control Board; Mumb

2
3 v
4
3.
6
7

Validity yrkaQwn
Digitally signed -' anisha
Patankar Mhaiskér

Member Secrefalyt
1/7/20 :55:46 PM
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| | MAHARASHTRA P
| Phone : | (022)- 25505928 = ON CONTROL BOARD

: e Kalpataru Point, 2nd fi -
Fax ¢ (022)- 25505926 . 2nd floor, Sion-
______"""'-—m..m, Matunga Scheme Road No. 8, Opp. Cine

—— | Planet Cinema, Near Sion Circle, Sion (E),

Email : : ) i
i Sromumbail @mpcb. gov.in | ST TS Mumbai - 400 022
Avweraie -XT
Visit Report

Visit At : | http://mpcb.gov.in

Name & Address of Project - M;_ Unav}a Cem) 57‘7‘!/4#4\0 WMV
Clo. saifee burhemi vplifiment T :
357, 3532, ¥othes , seef-g, Yakvb me:

" YOur Service is our Dity™

Date of Visit - Bhvleguwar piv, RB- wand. Mumbsedd .
Industry Representative Name :-— 3°‘ 062026
T M Sound) A - wuvade (_9\1?04..43-0-9
Contact No. -
B6AR6IBIZI
Email ID - ‘('a:\ Ka'hwharpmq @ ¥): .
Observations
-

Type of RMC Captive/Commercial

Production quantity oD M's/ol ot jn OPMM.

Consent status 3\ 03 2

All existing/ new RMC plants shall be covered . "
v
from all sides by using tin / similar type of B¢ Tndifdued vnits avc

material like a box structure for following cvere-
sections of RMC plants. ‘
i. Raw material handling, covenes by For PadUTA

L Coanorved by T gheeh-

iii. Loading & unloading area including conveyor | _ ¢~ WW(
belt,

iv. Mixing unit, hopper bottom (main plant). L &gm
Or

ii. Silos,

The total plant area shall be fully covered from all ™M
sides.

Existing plants shall provide Box type structure M ,
and fully covered plant within a period of 01

month from the date ofissuance of this
Noti f]’C‘\a :‘_’;“fg“
| I




APV
shall submit Bank Guarantee of Rs. 25.0/- Lakh /f
15.0 Lakh towards Operation & Maintenance 0
Pollution Control system ofthe RMC plant.
After possession / completion on Occupancy
Certificate of project for which Consent to Operate
is granted, the Captive plants shall be shifted /
dismantled within a period of 1 month from the
premises after 70% occupancy of the project
(Only for Captive RMC()

Inhouse Measures K

L e e

Transfer points should be covered from all the
sides.

oo ered

The dust containment system shall be provided
incorporating either of the following -

Water sprinkling/Chemical dust stabilizing agent
spraying system along the periphery inside the
premises of RMC.

Tree plantation along the periphery inside
boundary of the RMC premises be carried out.
The foliage of the trees shall adequately cover
area up to about 20 feet. height. shall be carried

out.

for Avgd gupressizn

FW,\”{QJ (ahey ﬁpf)nkfﬁvﬁ_.
et 1 pertphary

anyra

Internal movement area shall be cement

concreted /Asphalted.

ponded pec Wt L5 Fonnd
a ¢ umd) on_{o=dh

Daily cleaning / Removal of dust accumulation
inside the plant (dry/wet) shall be carried out,
with using compact mobile unit with vacuum
system of high-pressure cleaning.

- pradedt medhtniced

Dedly afawu‘vzj done bt pp

Yeuew chesuner:

Automatic two-level tyre washing facility shall
be provided at entry and exit points, for transit
mixture vehicle.

Foggers/ logging system with minimum 50 mtrs
of water mist fog shall be installed at all dust

generating sources.

CC TV cameras shall be installed at all the entry
and exit points.

Global Positioning System (GPS) tracking system

| shall be installed to all RMC carrying vehicles.



It will be responsibility of RMC plant to ensm

vehicles shall be thoroughly cleaned before
leaving RMC plant premises and is also cleaned at
the place where RMC is dispatched. In no case
transit mixtures carrying material on its outer
surface shall be operated.

Faw Material Storage

Storage silos of cement & fly-ash shall be .
equipped with adequate capacity of dust P)M"lalcel Ao)x—]' &'”6‘«"’”\"

Collection system such as multi- cyclone
followed by bag house assembly.

“Handling of Cement, sand, fly ash, gypsum and s
aggregates shall be carried out with mechanical Y

closed system only.

Manual operations shall be permitted only in 2 . L o
closed shed which will be equipped with dust oy

control system at the loading point as well as
roof top secondary dust control system.

All Conveyor belts of Sand, aggregate shall be CoV M
covered with tin sheets and at transfer points
dust collection system to be installed to avoid

secondary fugitive emissions.

All the raw materials must be stored in closed %) Ola_SM SFIUS 4—
silos /bins of adequate capacity. ( wns

Mixing section of cement, aggregate & sand in\ Y el _}_; v) M (2%

(equivalent) shall be equipped with adequate
mz« &ee o .

\ %
capacity dust collection such as multi-cyclone N}IX )
followed by bag house, so as to limit dust

emissions.

Storage area of sand (equivalent) & aggregate WM 0‘(—@{

shall be equipped with roof top water sprinkler

system.
The Wn of the plant shall be interlocked _—
with Birpallution control devices.
Talve pby hould cov
Aitgﬁﬁ e ppwer supply system should co er
boﬂ;&ﬂ&m uction and Air pollution control
systémd % /
f.‘ {“1' '_..

~ Q?’ _

Thﬁﬁd Zhall monitor ambient air quality at the A

plot boundary and meet the following ambient

air quality standards (24 hours Average)

i

{ .- e e ——
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Commercial plants shall install standard sensor-
based Air Quality Monitoring System within the
premises for parameters PM10 & PM2.5.

4 ‘ﬂ 6';'
Captive plants shall carry out ambient air quality UW“' cenyy aumb)
monitoring twice a week for 24 hours. oy MHV';’"@'

Water Pollution Control Measures

washing, Transit Mixer washing, Vehicle tyre
washing and floor washing area shall be collected

through well designed drainage system in a % :
collection tank and the same shall be treated by
providing comprehensive treatment system as is
warranted to meet the disposal standards.

The treated effluent shall be reused in the )164' reuses| _ Pnr&scau/’f 7
process, water sprinkling system or gardening /

plantation only. There should not be any bmf- of | 'y »
discharge of effluent from the plant outside the
project premises.

Solid waste from transit mixture washing, muck | DeAy)¥ Aizpes ed %mg’h
(debris/sludge) generated from RMC shall either

be reused through recovery unit/ Reclaiming J[M \Me/y j

system OR disposed of at a designated approved

site (Construction & demolition waste) by local
body, for debris / construction waste

~> P Wik Rme Peamt was nNot ek PN
aA a.e/%‘-*w\‘\-\-)o Aogeal Snce- Tune T8

Prokedd by (epresotetive,

The wastewater generated from the sources like
generated fro P \old gg’(}mm\”)

—7




